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THiE VICE-CHAIRMAN (SHRI V.
NARAANASAMY): Yadavji, the
Chairman has permitted some Mem.
bers %o raise certain points in the
Zero Taur.., (Interruptions)
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AN AT ST AET WEW TE
GH ¢ tml’i‘l f

THE vICE-CHAIRMAN (SHRI V.
NARAYANASAMY): I will reply to
vou. Findly take your seat, Now the
issue h#s been raised by you. You
know tiat there were a lot of interr-
uptions in the morning and we have
to aligy: the Members who have been
given permission by ‘the Chairman,
to speai: There is no question of con-
vention,
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SHRI JAGESH DESAI (Maharash-
tra): Thig hag to be condemned. But

please din’t bring politics inte it.

SHRI JOHN F. FERNANDES
(Goa): Sir, this is a very scricus mutier.
(Interruptions)

SHRI JIBON ROY (West Bengal):

Nobody is politicising the matter.
Let Shrimatj

Maheshwari speak...
(Interruptions)

SHRIMATI SARALA MAHESH.
WARI: What do you want to say?

SHRI JAGESH DESAI: 1 rcguest
you mnot to bring politics into  the
matter. .. (Interruptions) . ..

THr VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Desali, .
please take your seat.

SHRI JIBON ROY: It is a consequ-
ence of your economy. It is a conse-
quence of your politics. It ig a con-
sequence of your policy and it is &
consequence .. {Interruptions) . ..
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SHRI B. K. HARIPRASAD Don't
\nterrupt her. .. (Interruptions). ..

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): - Mr. Harjprasad,
please take your seat. Shrimati Mah-
eshwari, kindly confine yourself to
the subject matter.,

SHRIMATI SARALA MAHESH.
WARI: I am confining myself to the
stbject matter. I am not going any-
where else.

SHRI JIBON ROY: It is a consequ-
ence. . . (Interruptions) . ..

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Jibon  Roy,
let her make the point. Whoeven
wants to associate himself, he cando
so afterwards. .. (inferruptions)...

Please allow her to speak. Thig is
only a Zero Hour submission.

THE - MINISTER, OF STATE IN
THE MINISTRY OF PERSONNEL,

PUBLIC GRIVANCES AND PENSIONS

AND THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENT-
ARY AFFAIRS (SHRIMATI MARGA-
RET ALVA): This is only a Zero
Hour submission.

SHRIMATI SARALA MAHESH.
WARI: That I know,

SHRIMATI MARGARET ALVA:
An enquiry has been ordered by the
Chief Minister of Maharashira,

- SHRIMATI SARATLA MAHESH.
WARI: What ig the enquiry? Mr.
Vice-Chairman, T am very sorry that
T am not allowed to Speak.
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THE VICE-CHAIRMAN (SHR1 V.
NARAYANASAMY): Pease take your
seats, Kindly take your seats, Ma-~
dam, this ijs Zero Hour; you have to
be very brief. You have taken more
than five minutes. I will call anot-
her speaker. You have been allowed
to speak.

o~
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SHRIMATI SARALA MAHESH.
WARI: I am quoting from the papers,
Why are they contradicting me? I
cannot undersiand.
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SHRI JIBON ROY: Because they
are involved in it,

SHRIMATI SARALA MAHESH.
WARI: Yes, they are very much in.
volved in it (Interruptions) What 1
wang 1o say, kindly allow me o say.
kindly allow me to say that.

}
THE VICE.CHAIRMAN (SHRI V.

NARAYANASAMY): Kindly take
your seats. I would like to say that
this is a very serious crime that.

vou are raising. Everybody is concer-
ned about it. But kindly ralse it acc-
ording to the notice .that you have
given to the Chairman, Do not bring

politics in this.
%

SHRIMATI SARALA MAHESH.
WARI: I am not bringing politicy in
it,

]
" THE VICE.CHAIRMAN (SHRI V.

NARAYANASAMY): It is a very seri-
ous crime,
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SHRIMATI SARALA MABESH.
WARI: You may have belief but I
cannot have, What is this? You may
have belief but I have every right.

THE VICECHAIRMAN (SHRI V.
NARAYANASAMY): Kindly do not
interfere,

SHRIMATI SARALA MAHESH.
WARI: If you do mot allow me to
speak how can I speak?
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THE VICE.CHAIRMAN (SHRI V.
NARAYANASAMY): Sarala Mehesh-
wariji, kindly wind up. Kindly con-
clude. You have raised your point, It
is not a discussion; it ig a Zero Hour,
Kindly remember it.
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SHRI JAGESH DESAIL:* Mr. Vice-
Chairman, Sir, this should not go or
record,

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mrs. Sarala
Maheshwari don’t bring in the Chict
Ministe in this, (Interruptions).

MISS SAROJ KHAPARDE: It
should be expunged from the record,
I; should not go on record .

SHRI AJIT P. K. JOGI (Madhya
Pradesh): Sir, this should be expung
od. (Interruptions) She has not given
prior notice. (Interruptions)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): [ will go
through the record I will get it Te-
moved from the record. Madam, you
have to conclude now. You have taken
more than fifteen minutes.

SHRIMATI SARALA MAHESH.-
WARI: I am concluding, Sir, T have
not taken much time, They are interr-
rupting me.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Don't bother
mbout interruptions.

SHRIMATI JAYANTHI NATARA-
JAN- Sir, what she has said carlier
should mot go on record.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): I have asked it
to be removed. I have already
ordered. (Interruptions)

MISS SAROJ KHAPARDE: * How
do you like that, Mrs. Maheshwari?
(Interupaions) . ..

SHRI JAGESH DESAI: Mr. Vice-
Chajrman, Sir, Shrimati Sarala Mah-
eshwari should withdraw what she
wnid about the Chiaf Minister of Ma-
harashtra.

i
H
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' THE VICE-CEAIRMAN (SHRI V.
NARAYANASAMY): 1 have already
said it. It would be removed from the
the record. (Interruptions)
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THE VICE-CHAIRMAM (SHRI V.
MARAYANASAMY): Madam, that
issue ig over. You come to the Iast
roint now T have to call Mr. Ambed
kar. (Interruptions)

SHRI AJIT F. JOGIf 3Sir, she
cannof make any allegations against
the Chief Minister, She cannot make
allegations against a person who is
not present here. (Interruptions)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mrs. Sarala
Mapheshwari, as ¥ sabd, you have alrea-
dy taken more than ffteen minutes,

You should know that thig  Zero
Hour. I am now calling Mr. Pra-
kash Yashwant Ambedkar.

SHR; AJT P. K. JOGI:

She should have given prior notice.
(Interruptions)

SHRI JIBON ROY: Sir, this is a
serious issue. Our economy is being
liberalised. This would have a serious
inmpact. (Interruptions)

SHRI AJIT P. K. JOGT:
In fact, Sir, she iy not inferested in
highlighting the issue, (Interruptions)

THE VICE-CHAIRMAN
NARAYANASAMY): Mr.
please

(SHRI V.
Ambedkar,

SHRIMATI SARALA
WARI: Let me conclude,

MAHESH.
Sir.

R
*Expunged as ordered by the Chair,
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THY, VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): You have made

your point. You have taken a lot
of time, oo

SHRIMATI - SARALA MAHESH
WARI: 1 have not taken. They have
taken away my lime.
e it

THE VICE.-CHAIRMAN (SHRI V.
NARAYANASAMY): We cannot goon
like this in Zero Hour. Now, Mr.
Ambedkar, please, e

o aoite Wit - ooF G S
I, famoor o oo omeey qerd
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THE VICE.CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Jogi, please
it dewn, T have already called Mr.
Ambedkar, (Interruptions)
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A 2t a1 ox wiafafusss s

ST KT A=urs WY ST 67 Sy |
¥agft F o am i sgwrw w1
Y ). .. (=)

4
THE VICE.-CHAIRMAN (SHRI V.
NARAYANA SAMY): Take your seat.

SHR JIBON ROY: One minute.

THE VICECHAIRMAN (SHRI V.
ITARAVANASAMY): Already another
Member is on his feet. Take your
seat. Why are you getting up? You

)1
Y
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The Vice-Chairman (Shri V. Narayana
Samy) take your scat. You kindly take
... your seat. You have not been given pei-
mission by the Chair.

° SHRI JIBON ROY: I - shall take
- one minute,

THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY): There js another

" Member to associate on the subject,
You take your seat.

Shri Prakash Ambedkar.

. SHRI . GOPALRACO. VITHALRAQ
PATIL, (Maharashtra); Sir, I also as.
sociate myself with her feelings.

SHRI PRAKASH @ YASHWANT
AMBEDKAR (Nominated): Mr, Vice-
Chairman, T will just take a little time
to put the scandal in a proper perspec-

-tive,

]
i

Mr. Vice-Chairman, there are two
main issues. There is Raju Tadvi,
and there js Pandit = Sapkale, Raju
Tadvi and those people who are in-
volved are businessmen, Pandit Sapk.
ale who have been arrested recently,
deals with people who are in polities,
not necessarily belonging to one party
but belonging to all parties. T would
like to put it in perspective.

"MISS SAROJ KHAPARDE: Corr-
‘ect. We appreciate that.

SHRI PRAKASH YASHWANT AM-
PEDKAR: So, it should be of concern
to the House. The then 8. P., Mr.
Deepak Jog, is the officer who investi-
gated it injtially. = When the names
of the victimg were pointed out to
him, he was unable to record the
statements, So, he called mahila work.
ers from the Jalgaon District, gave
them the names and asked them to
induce some of them to give & comp.
laint. The Mahila Mandal, the wo-
‘met’s organisations and the police
approached the victims. Mr. Jog i
on record ag having said that nearly
5600 women are victimsg in thic case.

[ RATYA SABHA ]
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One fine morning, Mr. Jog ig transfer-
red. I don’t want to go into why he
wag transferred, but he was transferr-
ed. Then, Mr. Jadav, 8. P.. was
brought. He iz on record asx having
said that there are only 47 films.
When Mr. Jog was in charge of the
ingwry, the panchnama hag recorded
that he confiscated the negatives
and the films from two places,” one
from the locker of the State: Bank
and  the other from the house of
Raju Tadvi. The third panchnarma is
at the place of Sanjay Pawar, whe-
rein it has been stated that two porn
cassettes have been confiscated, Those
two porn cassettes are nothing but
the blue.prints. Mr. Jadav is on re-
cord as having said that they are only
47, whereas Mr. Jog says that there
are only 500 victims involved in it.
Nobody today knows the exact posi-
tion. Secondly, what we are learning
rom the press and in other placeg of
ingniry is that only nameg of those
persons, who are there in politics and
those who are high in society are be.
ing mentioned and not the other side
o {t. That is the Raju Tadvits case
and where businessmen are involved
and where there are papers on record
saying that the son of one Jain an in-
dust-jal group of the same name is
alsa involved and no action has been
taken against them. Sir, thig has taken
2 gerious turn, T would like to say thag
the attiude of the president of the

~ Nagarpalika is so adamant that he is

even empowered to cut the water
supply of the Collector, It np people
are coming forward today, it ig only
because the Nagarpalika is in existen-
ce. The day it is dissolved and fear in
the minds of the people is thrown
away and the pressure of the Nagar-
palika or ity President who is indire_
cily involved in it let off I am hopeful
that thosze vietims will come forward

and give their evidence.
1

Secondly, when this matter goes fo
the court I demand that the Judge,
who will he <itting over thesere should
be = lady iudge, the investigating
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officer, recording officer, inguiry offi-
cer, al] should be lady officers, Unless
that is done, nobody would speak out,

I understand some of the victims
have got married and have settled
aown, Ihey dono’t wang to come for-
ward and say that this had happened
with them because if they do that,
their personal life is going to be dis-
turbed. Their demand js that if they come
forward and give  statement, their
identity should not by disclosed. There
2re two more issues. First, as far
as the State machinery is concerned
and police machinery is concerned,
T do not believe in them, Tirupaii
Hotel and the Police Officers’ quarters
are just on the opposite side. Tf I may
add further, if the police officers were
raying that they did not believe in
these things, there are mothers who
have stated and have gone on record
that they used to carry their daugh-
ters to Pandit Sapkale to his house.
wait till work was over and then bring
their daughters home. They have com-
plained to the police, but no action
has heen taken by the police. There.
fore, my demand is that the Home
Minister should come to this House
and state whather there are 500 vic-
timg or only 47 wvictims. There are
two officers. who have been fighting
against each other ~The Inquiry
Committee that has been nominated
is silent on this point as to how many
victims have c¢ome and how many
have not come, Secondly, the indus-
trial and business lobby involved in it
is safe. 1 would not like to name the
officers who have been saved. The
conduct of Deswala , the Inquiry Ofi~
cer, hag also got to be checked up,
What was he doing on the day when
Raju Tadvi wes arrested in g vase in.
volvihg an industrialist? Another
aspect which has not been investigat-
ed and on which we are agitating is
the residence of Mr. Pandey, Ag the
Hotel Tirupat] was used, the residence
of Mr, Pandey was also used for pho-
tographing and blue-filming, Nobody
knows today whether Mr, Pandey is
alive ordead. Pandey is shown asa
supblier to the Jain companies, What
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hag happened to thig man? Therefore, -
the proper thing is that the Home
Minister should come over here and
give an assurance in this House that if
the State police in Maharashtma fails
to provide protection to the victims
there, the Centra] Government would
give them protection and a proper in.
quiry would be held. g

oo o )

SHI SATISH PRADHAN (MaKara-'
rashtra): Mr, Vice.Chairman, I aSso~
ciale myself with the special mention
made by Mr. Ambedkar, R

L T
i

Re. Selling of Sugar Mills to Private
Individuals by the Government of ..
Uttar Pradesh "
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